Central administrative Tribupal
Principal Bench, Mew Dalhi.

0A-1505/97
MA-1529 /97

Mew Delhi this the 16th day of July, 1997.
Hon’ble Dr. Jose P. Verghese, Yice-Chairman{d)
Mon’ble Sh. S.P. Biswas, Member (&)

1. MNational Federation of Rallway
Porters, ¥Yendors and Bearers fReqd. )
under Trade Unions Act, 1926 at
Delhi Registration No.l1l8 of 1956
having its Registered Offics at
7, Jantar Mantar Road,

Naw Delhi, ,
through its Joint General Secretary,
shri Ragvendra Gomashta. :

Sh. Gopal Das,

s/o Sh. Shiv darain,

at present working as Commission,

vendor at Railway State Mathurs Junection,
Central Railway,

Mathura(UP) .

8!

%. Sh. alladin working as Commisslon
vendor at Railway Station aAgra Canti.,
Central Railway,

Sorallp). . applicants

(through Sh. D.K. Garg, advocate)
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1. Union of India
through the Ssa
FMinistry of Ra
Rail Bhawan,
Mew Delhi.

cratary,
1lway,

%. Chairman,
Railway Board,
Rall Bhawar,
MNew Delhi
A The Divl. Raillway Manager,

(Commercial ) ,
Caentral Railway,
Jhansi(UPY.

. The Sr. Divl. Commercial
Suparintendent:,
Central Rallway,
Jhansi (P .

5. The Chisef Catering Inspector,
Central Failway,
ggra Cantt.,
pgrallp).

-



&.  The Chief Catering Inspsctor, \O
Cantral Railway,
Mathura Junction,

Mathura. wexe  PRespondents
(through Sh. R.P. aggarwal, advocats)
ORDER{ OR&LL )
fonflble D, Jose P. Yerghese, Yice~Chairman(.I)

P
—
juds
)
B
it

This matter is coming up for possibl:
hearing and we takse it on board and decide to dispose of

the same today.

The learnsed counsal for the respondents states
that the respondents have no intention to remove the
applicénts and they only wantsd to regulate the businsss
of selling vgriousAarticles on administrative grounds.
Tt is also statad that in appropriate time the
applicants will be ﬂbsorbed as per the Scheme spplicable

3

te rallway emplovess of this nature.

The learned counsel for the applicants brought
to our notice various decisions of the Hon’ble Suprems
TR Khan ws. UL0.I.(1990{Suppl)  SCC
1?1} T.I. Madha#an W, D.0LI. & Ors.
(1988 SCC L.&S B872) and according to thess decisions they
are entitled to absorption forthwith. In view of the

statement that thse respondents are “considering  their

absorption, no further order is required to be passed in

this regard.

The apprehsnsions of the applicants are that
the respondents might take away The three items which
they are now selling on the platform and give them to

different contractors. The respondents’ regulrenent s

anly to give the work of procurzment of these items  to
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the contractors on rotation basis but that doss not mean

that the spplicants would be deprived of their " rights.

What the respondents neads  only an administrative

control regarding the procurement of these items and not

create any monoply to the applicants whigh according

them is creating certain administrative difficulties.

view of the -fact that the additional ~hands are

P

required due to the increase in the number of trains as

well as in the number of passengers, the respondents

cannot be restrained Fiom giving this part af

procurement of these items to the contractors but it was

stated that they will not deprive the applicants from

garning their livelihood in the manner as they have beaen

doing for the last 25 yvears. The railway authorities

may enter into any agreement with the

contractors/persons  without affecting the right of the

-

applicants to sedll  these items an« subsaquent

The question of

regularisation in dccordance with law.

regularisation will be taken up by the respondents

themselves in the phased manner and it is expected that

they shall do it with the utmost sarnest. and in terﬁ& of
law,

\
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With the aforesaid observations, this 0.4. ix
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(Dr. Jose V@rghege)
Vice~Chairman(J)



